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RE. MISLEADING INFORMATION
GIVEN TO THE HOUSE BY THE]|
MINISTER OF ENERGY AND COAL
REGARDING DISASTER IN PALA-
STHALI COAL MINE

SHRI KALYAN ROY (West Bengal)
Sir, it is very shocking and repulsive that
the Minister for Energy misled the House
while replying to the Cal-
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ling Attention in relation to the coal mine
disaster in Palasthali coal mine that
happened in June, 1980. In this accident
three workers were killed and fou,
seriously injured. Out of these three, one
was a woman—a Santhal— aged 29. The
whole matter came up as Calling
Attention motion in this House on the 16th
June, 1980,, in the Rajya Sahha. The
Minister stated in the House. And 1
quote:

An ex-gratia  payment of Rs.
1,000/- is made at once.  Then under the
Life Cover Scheme, twenty months'
alary that comes to about Rs. 11,000/~ is
paid. Then gratuity amounting to 15
days' wages fo, every completed year of
service as per the gratuity rules is paid.
In addition to it, pension to the dependents
which varies from Rs. 40 to Rs. 150/.
under the pension scheme, depending on
the length of service, is paid. Immediate
employment to one dependent of each of
the deceased is given. = The workmen's
compensation is given according to the
rules which may be about Rs. 30,000
depending on the Ilength of service.
Provident Fund accumulation with both
the shares lying with the Coal Mines
Provident Fund is followed up by the
management for quick payment. All
other legal dues like wage, for earned
leave is also paid."

He further stated. And I quote:

"I ha.ve directed that these payments
may be made immediately. I have also
instructed th, authorities concerned that
other possible help is given to the. injured
workers and I understand that they are
receiving the best available medical
attention."

I went to Asansol and verified and also
got a letter from the Secretary of the
recognized Union saying that (a) Rs.
500 will be deducted tfom the amount
paid to each workman out of the total
ex-gratia payment (b) No gratuity has
been paid to «ny relative
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)f the workers killed in accident, (c) “one of
the dependents have been employed, (d) The
compensation amount has not been paid to
the workmen. It is reported that it has been
leposited in Bhagalpur. The workers lave no
knowledge about it (¢) The workers injured
are being discharged rom the hospitals under
the pressure :>f the management in order to
show :hat their injuries were not serious.

The Minister of Energy deliberately nisled
the House,, and 1 demand that ;his payment,
etc., and jobs to dependents should be
immediately made and th. injured workers
should be properly treated.

If it is not don., within 48 hours, it
becomes a matter of privilege. It is a
shame that here is a Minister who
gives the assurance that the payment
has been made on the 16th June—
today it is August 8th—that the wor
kers have been paid the compensation,
gratuity, leave wages,, etc., and they
have been hospitalised... (Interrup
tions). If the Minister deliberately
lies in the House, I demand your pro
tection. This should immediately be
brought to the notice of the Energy

Minister. This is a matter of privi-
le

ge.

SHRI P. RAMAMURTI (Tamil Nadu): If
the Minister takes the plea that this is the
information h, has got, then in that case he
can only protect himself by ordering the
dismissal of an those officers,, otherwise he
cannot take protection under the plea that he
has been misled. If he has been misled, h©
must immediately dismiss all the' officers
who misled him. (Interruptions) .

SHRI BHUPESH GUPTA (West Bengal);
I take serious not, of what Shri Kaiyan Roy
has jaid. Now, certain things must be
observed. We are supposed to have a
Government that works. And w, are having a
Government that behaves in this manner in
the shape of the Minister . . .(Interruptions')
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MR. DEPUTY CHAIRMAN; This is the
information from the Union. The Minister has
not mad, any statement on this.
(Interruptions)

SHRI BHUPESH GUPTA: 1 am not
saying that. Kindly consider it. A,k the
Minister as to why he behaves like this. Now,
if he has another explanation, he can give
under 1"he cover of personal explanation. He
should no' get away. He should say whether
what Mr. Kaiyan Roy ha stated is true or not.

SHRI KALYAN ROY: I put up *
challenge here.

SHRI BHUPESH GUPTA: Let him come
and challenge him, otherwise he should be
branded as one who utters lies.
(Interruptions)

SHRI M. KALYANASUNDARAM:
(Tamil Nadu); 1 have a word about it.

MR. DEPUTY CHAIRMAN; No, please.

SHRI M. KALYANASUNDARAM I fully
support what has been stated by my hon.
friends... (Interruptions). This matter should
be very seriously investigated and inquired
into by you. If the Minister is in th© wrong,
there is a clear case of privilege against the
Minister. You being the presiding officer, it is
your responsibility to direct the Minister to
make proper statements.

MR. DEPUTY CHAIRMAN: It has been
brought to the notic, of the Government. It
will not be proper to take any step at this
stage.

ANNOUNCEMENT RE: GOVERN-
MENT BUSINESS

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI SITA RAM KESARI):
With your permission. Sir, I rise to announce
that Government Business 1, this House
during the remaining part of the Session will
consist of:—



